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this stage as to when a decision m the 

matter would be taken. 

Excavations at Balirajgarh in Bihar 

2314. SHRI BHOGENDRA JHA: Will 

tbe Minister of EDUCATION AND CUL-

TURE be plea cu to state: 
· (a) wbethe excavation of only a part 

of the ruins of the wall alone has establish-

ed 200 B.C. old antiquity of the site at 

Balirajgarh and the excavation had to he 

given up due to water having come up 

during 1975-76, whether it is proposed 

to continue the excavation afte r pumping 

out water and also digging interior parts 

of garh including tank which is widely 

believed to be more antique; a'nd 

(b) whether excavation is o o~  at 

Kaina and other places believed LO d a te 

back to the days of Janak and Sita? 

THE DEPUTY MINISTE R IN THE 

MINISTRIES OF EDUCATION AND 

CULTURE AND SOCIAL WELFARE 

(SHRI P. K. THUNGON): (a) During 

course of excavation for three field s son~ 

across the rampart and within fortified 

a rea, the discovery of walls and other anti-

quities like beads, coins, Sunga terracotta 

plaques, bone objects etc. besides a few 

fragments of the Northern Bl'ack Polished 

Ware have established the antiquity of the 

ancient site at Balirajgarh to circa second 

century B.C. 

Since the cultural sequence of the site 

J.s already established, further excavation 

j.., not considered necessary. 

(b) No, fiir. 

Alleged Sta.ft Removed Jo lzatnaiiar 

Division 

2315. SHRI DAYA RAM SHAKYA: 

Will the Minisler of RAILWAYS be plea-

sed to state: 

(a) wbeL'oer it is fact that in the lzat-

nagar Division of the NE Railway that the 

Discipline & Appeal Rules 1968 are not 
' 

followed for removal of staff of various 

categories including telephone operations; 

(b) will the Minister place a copy o f 

I ist of staff removed with the gist ot al-

legations and the formalities  as required 

under DAR rules for persual; and 

( c ) reasons for withholding of appeal 

. against removal o.rder si ~ Decembe.r. 

J 981 by the Appellate Authority on Izat-

nagar Division NE Railway and non-pay-

ment of provident fund etc. o f removed 

sl aff since last 22 months? 

THE DEPUTY MINISTER lN THE 

MINISTRY OF RAILWAYS AND IN 

THE DEPARTMENT OF PARLIAMEN-

TARY AFFAIRS (SHRI MALLIK.AR-

J UN): (a) H is not a fact that Discipline 

and Appeal Rules, 1968 are not followed 

on the Izatnagar Division of North Eastern 

Railway. 

(b) A statement giving the list of Rail-

way staff of Izatnagar Division removed 

from various lapses under the Discipline 

and Appeal Rules is t~  

(c) The information is being collected 

and will be placed on the table of the 

~  
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